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UTTAR PRADESH POLLUTION CONTROL BOARD, VARANASI 

By E-mail 
To, 

The Registrar General, 
Hon'ble National Green Tribunal, 
Principal Bench, 
Faridkot House, Copernicus Marg 
New Delhi-110001. 

 
Sub:  Regarding Submission of Status Report on behalf of the Respondent No.-10, 

Uttar Pradesh Pollution Control Board, in compliance to the order dated 

29.05.2024 passed by the Hon'ble National Green Tribunal, Principal Bench, 

New Delhi in Original Application No. 203 of 2023 In Re: Tushar Goswami 

Versus Union of India & Others.  

 
Sir, 

Kindly refer to the subject mentioned above. In compliance of the order dated 

29.05.2024 passed by the Hon'ble National Green Tribunal, Principal Bench, New Delhi in 

Original Application No. 203 of 2023 In Re: Tushar Goswami Versus Union of India & 

Others, The Status Report on behalf of the Uttar Pradesh Pollution Control Board is 

enclosed herewith for your kind perusal and further necessary action. 

 
Sincerely Yours, 

Enclosures: As above 
 

(U.K. Gupta) 
Regional Officer 

 
Copy to following for kind information & necessary action. 

1. Member Secreatory, U.P. Pollution Control Board, Lucknow. 

2. Chief Environmental Officer (C-6), U.P. Pollution Control Board, Lucknow in 

compliance of the vide letter dt.H15227/C-6/Sa.-761/OANo.-203/23-24, date- 

02.08.2024. 

3. Law Officer (I), U.P. Pollution Control Board, Lucknow. 

4. Shri Pradeep Misra, Advocate, Supreme Court, B-235, Sector-XIX, Noida,      

District-GB Nagar, 201301. 

 
 

Regional Officer 

 436/NGT-OA No. 203 of 2023 In Re: Tushar Goswami /2024-25 03.08.2024 
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL PRINCIPAL 

BENCH, NEW DELHI 

ORIGINAL APPLICATION NO- 203/ 2023 

 

IN THE MATTER OF: 

 

Tushar Goswami     …….Applicant 

Versus 
 

Union of India & Ors.    …….Respondent 

Order Date- 29.05.2024 

Next Listing- 08.08.2024 

 

Status Report on behalf of the Respondent No.-10, 

Uttar Pradesh Pollution Control Board, in compliance 

to the order dated 29.05.2024 passed by the Hon'ble 

National Green Tribunal, Principal Bench, New Delhi in 

Original Application No. 203 of 2023 In Re: Tushar 

Goswami Versus Union of India & Others 

 

That the Hon'ble National Green Tribunal, Principal 

Bench, New Delhi vide its order dated 29.05.2024 in 

Original Application No. 203 of 2023 In Re: Tushar 

Goswami Versus Union of India & Ors. has passed 

following directions:- 

".....3. Learned Counsel for the UPPCB is directed to 

file report disclosing the status of recovery of EC….. " 
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Status Report- 
 

1. That the Uttar Pradesh Pollution Control Board 

(hereinafter referred as UPPCB) vide its letters dated 

23.11.2023 has imposed the Environmental 

Compensation of Rs. 17,12,500/- each, against both 

the responsible Project Proponents i.e. M/s Preveg 

Communication (India) Limited and M/s Lalloo Ji & 

Sons for a period from 15.01.2023 to 31.05.2023 for 

operation of the Tent City at Varanasi, without 

obtaining prior consent to operate. The copies of the 

letters dated 23.11.2023 are being collectively 

attached as Annexure No-1 to this status report.  
 

2. That since the Environmental Compensation stated as 

above, was not recovered therefore the UPPCB vide 

its letter dated 15.01.2024 and dated 22.05.2024 

respectively requested to the District Collector, 

Varanasi for the recovery of the Environmental 

Compensation of Rs. 17,12,500/- each against both 

the responsible Project Proponents. The copy of the 

letters dated 15.01.2024 and 22.05.2024 are being 

collectively attached as Annexure No-2 to this status 

report.  
 

3. That in pursuant to the above letters dated 15.01.2024 

and 22.05.2024, the Officer Incharge (Collection), 

Collectorate, Varanasi vide its letter dated 10.06.2024 

has informed that the tent city in question was situated 

at Mauja-Katesar, District-Chandauli and that the 

owners/directors of the said tent city reside in District- 

Ahmedabad, State of Gujarat, hence further action for 

recovery of environmental compensation should be 

made by authority concerns of the aforesaid Districts. 
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The copy of the letter dated 10.06.2024 is being 

attached as Annexure No-3 to this status report. 
 

4. That further in pursuant to the above letter dated 

10.06.2024, UPPCB vide its letters dated 26.07.2024 

has requested to the District Collector, Chandauli for 

the recovery of the Environmental Compensation of 

Rs. 17,12,500/- each against both the responsible 

Project Proponents in question. The copies of the 

letters dated 26.07.2024 are being collectively 

attached as Annexure No-4 to this status report.  
 

5. That further UPPCB has also requested to the 

Department of Environment, Forest and Climate 

Change, Government of Uttar Pradesh vide its letter 

dated 01.08.2024 for issuance of letter to the Gujarat 

Government regarding issuance of appropriate 

direction to the District Collector, District- Ahmedabad, 

State of Gujarat for recovery of the Environmental 

Compensation of Rs. 17,12,500/- each, against both 

the responsible Project Proponents in question. The 

copy of the letter dated 01.08.2024 is being attached 

as Annexure No-5 to this status report. 
 

The above status report on behalf of Respondent No.-

10, UPPCB is placed before this Hon’ble National Green 

Tribunal for perusal and kind consideration. 
 

 

 

(UK Gupta) 

Regional Officer, 

U.P. Pollution Control Board, 

Varanasi 
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Annexure No.-1
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Annexure No.-2
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Annexure No.-31064
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Annexure No.-41067
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Annexure No.-5
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